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PART - rv 
Acts of Gujarat Legislature and Ordinances prom~dgated and Regulatio~ls 

made by the Governor. 
The following Act of the Gujarat Legslature, having been assented to by the 
Goven~or on the 23'd March, 2005 is hereby published for general information.:- 

S. S. PARMAR, 
Secretary 10 the Government of Gujarat, 

Legislative and Parliamentary Affairs Department, 

GUJARAT ACT NO. 23 OF 2005. 
(First published, after having received the assent of the Governor in the 

"rfljarrrt Govertjment Gazette", on the 23rd March, 2005. 
AN ACT 

further to amend the laws relating to salaries and allowarices of Members, 
Speaker and Deputy Speaker of the Gujarat Legislative Assembly, 

Ministers and Leader of the Opposition. 
It i s  hereby enacted in the Fifty-sixth Year of the Republic of Lndia 

as follows :-- 

1. ( I )  This Act may be called the Gujarat Salaries and Allowances She" title and 
of Members, Speaker and Deputy Speaker of the Gujarat Legislative commencement. 

Assembly, Ministers and Leader of the Opposition Laws (Amendment) Act, 
2005. 

(2) It shall come into force on the 1" April, 2005. 

2. The enactments specified in column 2 of the Scheddd shall be 
amended to the extent and in the manner specified in column 3 of the said certain enactments. 

Schedule. 
1V-Ex-23- I 23- 1 
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SCHEDULE 

( See section 2 ) 

No. Name of the Extent of amendments. 
enactment. 

1 2 3 - 
1. The Gujarat I .  For section 3, the following section shall be 

Legislative Assembly substituted, name1 y: - 
Membersf Salaries and 
Allowances Act, 1960 
(Guj .I1 of 1 960). 

Salaries to be "3. (1) There shall be paid to each Member during 
paid to the whole of his term of office, a salary per month at 

Members and 
consolidated the rate of minimum basic pay payable to a Class I 

aaowaace. officer in the lower rung of the State Government. 

(2) There shall be paid to each Member 
during the whole of his term of office per month, the 
cor~solidated alIowance on the aggregate amount of 
the pay, cost of leiephonc charges, services of 
personal assistant and postal and stationery charges 
referred to ill sub-section (1) of this scction, sub- 
section (2 )  of section 6A arid sub-sections (2) and 
(5A) of section 8 respectively, at thc rate of 
dearness allowance applicable to the employccs of 
the State Government. 

E x p l u n ~ i l i o t ~ ~  For the purpose of this sub-section, 
'dearness allowance' means the dearr~ess allowancc 
as may t e  increased by the State Government from 
time to Ii171e aftcr the 1st April, 2005 but does not 
include dearness allowancc already declared prior to 
the said date.". 

2 .  In section 4, in clauses (a) and (b), for the 
figurcs "1 50", the figures "200" shall he substituted. 

3. In sectiori GA, in sub-section (2) ,  for the 
figures "3,00UH, the figures "4,000" sliall be 
substituteti. 



PART IV] GUJARAT GOVERNMENT GAZETTE EX., 23-3-2005 23-3 

4.111 section 8,- 

( I )  in sub-section (2), for the figures 
"2,400M, the figures "3,000" shall be substituted; 

(2) in sub-section (SA), for the figures 
" 1 ,60OW7 the figures "3,000" shall be substituted. 

.2. The Gujarat 1. In section 3, - 
Legislative Assembly 
(Speaker and Deputy (1) for the figures "4,500", the figures 
Speaker) Salaries and " 10,000" shall be substituted; 
Aliowanccs Act, 1960 
(Guj ,111 of 1960). (2) the following proviso shall be added, 

namely :- . 

"Provided that where the salary of the 
Members of the Assembly increases by virtue of the 
provisions of sub-section (1 )  of sectio~l 3 of the 
Gujarat LegisIative Assembly Members' Salaries 

Guj. 11 of 1 ~ .  and Allowances Act, 1960, the salary to be paid to 
the Speaker shall be increased in propot.tion to the 
increase in the salary of the Member of the 
Assembly.". 

2. In section 3A, for the figures "3,50OU7 the 
figures "7,000" shall be substituted. 

3. After section 3A, the folIowing new section 
shall be inserted, namely :- 

Dearness "3B, There shall be paid to the Speaker during the 
allowance to whole of his term of office per month the dcainess 

Speaker. allowance on the aggregate amount of the salary, 
consolidated allowance and the conveyance 
allowance referred lo in sections 3, 3A and sub- 
section (2) of section 5 respectively, at the ratc of 
dearness allowance applicable to the employees of 
the State Government. 

Explnnation.- For the purpose of this section, 
'dearness allowance' means the dearness allowance 
as may be increased by the State Government from 
timc to time after the 1st April, 2005 but does not 
include dearness allowance already declared prior to 
the said date.". 



23-4 GUJAFWT GOVERNMENT GAZETTE EX., 23-3-2005 [PART IV 

4. In section 5, in sub-section (2), for the 
figures "3,000", the figures "4,000" shall be 
substituted. 

1 for the figures "4,500°, the figures 
"10,000" shall be substituted; 

(2) the following proviso shall be added, 
namely :- . 

"Provided that where the salary of the 
Members of the Assembly increases by virtue of the 
provisions of sub-section ( I )  of section 3 of the 
Gujarat Legislative Assembly Members' Salaries 

Gui. 11 of 1960. and Allowances Act, 1960, the salary to be paid to 
the Deputy Speaker shall bc increased in proportion 
to the increase in the salary of the Member of the 
Assembly.". 

6. It1 section 1 OA, for Ihe figures "3,500t', the 
figures "7,000" shall be substituted. 

7. After section 1 OA, the following new section 
shall be inserted, namely :- 

Dearness "1OB. There shall be paid to tlic Depuly Speaker 
allowance to during the whole of his-term of office per month the 
I l e ~ u t y  deanless allowance on thc aggregate amount of the 
Speaker. 

salary, consolidated allowance and the conveyance 
allowancc referred to in sections 10, IOA and sub- 
section (3) of section 12C respective1 y, at the rate of 
dearncss aIlowance applicable to the employees of 
the State Government. 

E~p1a)tarion.- For the purpose of this section, 
'dearness allowance' means the dcan~ess allowancc 
as may be increased by thc State Go~~ernmen t  from 
time to time after the 1st April, 2005 but does tlot 

include dcarness allowance already declared prior t o  
the  said date.". 
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8 .  In section 12C, in sub-section (3), for the 
figures "3,000", the figures "4,000" shall be 
substituted. 

3. The Gujarat Ministers' 
Salaries and 
Allowances Act, 1960 
(Guj. VI of 1960). 

nearness 
allowance to 

Ministers. 

1. In section 3,- 

(1 )  for the figures "4,500" occurring at 
two places, the figures "1 0,000" shall be 
substituted; 

(2)  the fallowing proviso shall be added, 
namely :- 

"Provided that where the salary of the 
Members of the Assembly increases by virtue of the 
provisions of sub-section (1) of section 3 of the 
Gujarat Legislative Assernbly Members' Salaries 
and Allowances Act, 1960, the salary to be paid to 
the Minister shall be increased in proportion to the 
increase in the salary of the Member of the 
Assembly .". 

2.  Ln section 3A, for the figures "3,500t', the 
figures "7,000" shall be substituted. 

3. After section 3A, h e  following new section 
shall be inserted, namely :- 

"3B. Thcre shall be paid to each Minister during 
the whole of his term of office per month the 
dearness allowance on the aggregate amount of the 
salary, consolidated allowance and the conveyance 
allowance referred to in sections 3, 3A and sub- 
section ( 2 )  of section 5 respectively, at the rate of 
dearness allowance applicable to the employees of 
the State Government. 

Explanation.- For the purpose of this section, 
'dearness allowance' means the dearness allowance 
as may be increased by the State Government from 
time to time after the 1st April, 2005 but does not 
include dearness allowance already declared prior to 
the said date.". 

4. In section 5, in sub-section (21, for the 
figures "3,000", the figures "4,000" shall be 
substituted. 
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5 .  In section 6,- 

(1) for the figures "4,50OU, the figures 
" 10,000" shall be substituted; 

(2) the following proviso shall be added, 
namely :- 

"Provided that where the salary of the 
Members of the Assembly increases by virtue of the 
provisions of sub-section (1) of section 3 of the 
Gujarat Legislative Assembly Members' Salaries 

GuJ. I I  of  1460, and Allowances Act, 1960, the salary to be paid to 
the Deputy Minister shall be increased in proportion 
to the increase in the- salary of the Member of the 
Assembly.". 

6. ' In section GA, for the frbures "3,500", thc 
figures "7,000" shall be substituted. 

7. After section GA, the following ne1.j section 
shall be inserted, namely :- 

Dearness 
allowancf: 
Deputy 
Ministers, 

"6B. There shall be paid tc each Deputy Minister 
to during the whole of his term of office per inonth the 

dearness allowance on the aggregate amount of the 
salary, consolidated allo~rance and the conveyance 
allowance referred to in sections 6, hA and sub- 
section (2) of section 8 respectively, at the rate o f  
dearness allowance applicable to the employees of 
the State Government. 

I:'xplanation.- For the purpose of this section, 
'dearness allowance' means the dearness allowat~ce 
as may bc increased by the State Government from 
time to time aftcr the 1st April, 2005 but does not 
includc deanless allowance already clcclared prior tu 
the said date.!' 

8. in .,ec~iort 8: ill ai:h-sr-,linr~ (2), for thc 
!lg;jc<y ;':?G(i:''. tihe ; ; ~ l ~ y ~ : ~  'd,G()hi' s;),.lj! )>t; 

~ ~ l h s t : l ~ i ~ < l I ,  
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4. The Gujarat 1. In section 3 ,- 
~ e ~ i s l & v e  Assembly 
(Leader of the (1) for the figures "4,500", the figures 
Opposition) Salary " 10,000" shall be substituted; 

and Allowances Act, (2) the following proviso shall be added, 
1979 (Guj. 16 of namely : - 
1979). 

"Provided that where the salary of the 
Guj. H of 1960. Members of the Assembly increases by virtue of the 

provisions of sub-section ( I )  of section 3 of the 
Gujarat Legislative Assembly Members' Salaries 
and AHowances Act, 1960, the salary to be paid to 
the Leader of Opposition shall be increased in 
proportion to the increase in the salary of the 
Member of the Assembly.". 

2. In section 3A, for the figures "3,50OW, the 
figures "7,000" shall be substituted. 

3. After section 3A, the following new section 
shall be inserted, namely :- 

"33. 'fiere shall be paid to the Leader of the 
Dearness Opposition during the whole of his term of office 

a~hwanceto per month the dearness allowance on the aggregate 
thcLeader of amount of the salary, consolidated allowance and 

Opposition. the conveyance allowance referred to in sections 3, 
3A and sub-section (2) of section 5 respectively, at 
the rate of dearness allowance applicable to the 
employees of the State Government. 

Kxplnnation.- For the ' purpose of this section, 
'dearness allowance' means the dearness allowance 
as may be increased hy the State Government from 
time to time after the 1st April, 2005 but does-not 
include dearness allowance already declared prior to 
the said date.". 

4. In section 5, in sub-section (Z), for the 
figures "3,0001', the figures "4,000" shall be 
substituted. 

5 .  - In section 8, in sub-section (21, for the 
figures "500", the figures "1,000" shall be 
substituted. 

Government Central Press, Gandhinagar. 
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and

Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Governor on
the 3rd March, 2017 is hereby published for general information.

K.M.LALA,
Secretary to the Government of Gujarat,

Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO.2 OF 2017.

(First published, after having received the assent of the Governor, in the "Gujarat
Government Gazette", on the 6th March, 2017).

ANACT
further to amend the laws relating to Salaries and Allowances of Members,

Speaker and Deputy Speaker of the Gujarat Legislative Assembly, Ministers and
Leader of the Opposition.

It is hereby enacted in the Sixty-eighth Year of the Republic oflndia as foHows:-

IV Ex.-2 2-1
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Short title 1. (1) This Act may be called the Guj arat Salaries and Allowances of Members,

and
commencement. Speaker and Deputy Speaker of the Gujarat Legislative Assembly, Ministers and

Leader of the Opposition Laws (Amendment) Act, 2017.

(2) It shall be deemed to have come into force on the zo" December, 2016.

Amendment of 2. In the Gujarat Legislative Assembly Members' Salaries and Allowances Act,
section 8 ofGuj. G . II f 1960

II of 1960. 1960, in section 8,- UJ. 0 •

(i) sub-section (5) shall be deleted;

(ii) Explanation (2) shall be deleted.

Deletion of 3. In the Gujarat Legislative Assembly (Speaker and Deputy Speaker) Salaries
sections 7 and

12E of Guj. III and Allowances Act, 1960, section 7 and section 12E shall be deleted. Guj. III of 1960.
of 1960. -\

Deletion of 4. In the Gujarat Ministers' Salaries and Allowances Act, 1960, section 10 shall Guj. VI ofl9~0.
section 10 of

be deleted.Guj. VI of 1960.

Deletion of 5. In the Gujarat Legislative Assembly (Leader of the Opposition) Salary and
section 7ofGuj.

16 of 1979. Allowances Act, 1979, section 7 shall be deleted. Guj. 16 of 1979.

Amendment of 6. In the Gujarat Legislative Assembly (Leader of the Opposition) Salary and
section 12 of

Guj. 16 of 1979. Allowances Act, 1979, in section 12, in sub-section (2), clause (c) shall be Guj. 16 of 1979.

deleted.

Repeal and
savings.

7. (1) The Gujarat Salaries and Allowances of Members, Speaker and Deputy

Speaker of the Gujarat Legislative Assembly, Ministers and Leader of the

Opposition Laws (Amendment) Ordinance, 2016 is hereby repealed.
Guj. Ord. 8
of 2016.

(2) Notwithstanding such repeal, anything done or any action taken under the

Gujarat Legislative Assembly Members' Salaries and Allowances Act, 1960, the

Gujarat Legislative Assembly (Speaker and Deputy Speaker) Salaries and

Allowances Act, 1960, the Gujarat Ministers' Salaries and Allowances Act, 1960

or, as the case may, the Gujarat Legislative Assembly (Leader of the Opposition)

Salary and Allowances Ad, 1979, as amended by the said Ordinance, shall be

deemed to have been done or taken under the said Acts as amended by this Act.

Guj. II of 1960.

Guj. III of 1960.

Guj. VI of 1960.

Guj. 16 of 1979.

Government Central Press, Gandhinagar
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legis en assented to by the Govemor on
the l lh October, 2018 is hereby published for on.

K. M. LALA,
Secretary to the Government of Gujarat,

Le gi slative and P arliamentary Affairs Department.

GUJARAT ACT NO. 18 OF 2018.

(First published, after having received the assent of the Governor, in the

"Gujarat Government Gazette", on the 12th October, 2018).

AN ACT

further to amend the laws relating to salaries and allowances of

Members, Speaker and Deputy Speaker of the Gujarat Legislative

Assembly, Ministers and Leader of the Opposition.

It is hereby enacted in the Sixty-ninth year of the Republic of

India as follows:-

1. (1) This Act may be called the Gujarat Salaries and shorttitleand
Allowances of Members, Speaker and Deputy Speaker of the Gujarat commencement.

Legislative Assembly, Ministers and Leader of the Opposition Laws
(Amendment) Act, 2018.

(2) It shall be deemed to have come into force on the
22n" December.2\I7.

IV-Ex.-19-1 19-1
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Amendment
of certain

enactments.

I PART IV

2. The enac ents specified in column 2 of the Schedule shall be
amended to the extent and in the manner specified in col n 3 of the
said Schedule.

SCHEDULE

( See section 2 )
No. Name of the

enactment.

12

Extent of amendments.

1. The Gujarat l. For section 3, the following section shall be
Legislative substituted. namely:_
Assembly
Members' Salaries to ..3. (l) There shall be paid to each

salaries and be paid to Member during the whole of his
of offrce, a basic salary per
at the rate of minimum basic

payable to the Deputy Secretary
the State Government in

Sachivalaya.

(2) There shall be paid to each
Member during the whole of his
term of office per month, the
dearness allowance on the amount
of the basic salary referred to in
sub-section (1) at such rate as is
being paid to the employees of the
State Government from time to
time.".

2. In section 4, in clauses (a) and (b), for the
figures u200", the figures "1,000" shall be
substituted.

3. In section 6,4., for sub-section (2), the
following shall be substituted, namely:-

"(2) There shall be paid to every member a

sum of Rs.7,000 per month to meet with the
telephone expenses including that of the mobile
phone.".

4. In section 8,--

(l) in sub-section (2), for the figures
"3,000", the figures "20,000" shall be substituted;

(2) in sub-section (5A), for the figures
"3,000", the figures "5,000" shall be substituted.
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) The Gujarat
Legislative
Assembly

(Speaker and
Deputy

Speaker)
Salaries and
Allowances

Act, 1960
(Guj. III of

1e60).

Salary

and

dearness

allowance

of
Speaker.

1. For section 3, the following section shall
be substituted, namely:-

a
J.

A

2. In section 3,{, for the figures "7,000", the
f,rgures "20,000" shall be substituted.

Section 3B shall be deleted.

In section 5, in sub-section (2), for
figures "4,000", the figures "7000" shall
substituted.

5. For section 10, the following section shall
be substituted, namely:-

"3.(1) There shall be paid to the
Speaker 25 %o more basic salary per
month than the basic salary payable
to a Member of the Assembly by
virtue of the provisions of sub-
section (1) of section 3 of the
Gujarat Legislative Assembly
Members' Salaries and Allowances
Act, 1960.

(2) There shall be paid to the
Speaker during the whole of his
term of offrce per month the
dearness allowance on the amount
of the basic salary referred to in
sub-section (l) at such rate as is
being paid to the employees of the
State Government from time to
time,".

"10. (1) There shall be paid to the
Deputy Speaker 25 % more basic
salary per month than the basic
salary payable to a Member of the
Assembly by virtue of the
provisions of sub-section (1) of
section 3 of the Gujarat Legislative
Assembly Members' Salaries and
Allowances Act, 1960.

(2) There shall be paid to the

Deputy Speaker during the whole of
his term of office per month the
dearness allowance on the amount
of the basic salary referred to in
sub-sectiorr (i) at such rate as is
being paid to ihe employees of the
State Government from time to
time.".

the
be

Salary and

dearness

allowance of
Deputy

Speaker.
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6. I , for the figures "7,000,,, the
figures be substituted.

7. Section 10B shall be deleted.
8. In s n l2C, in sub_section (3), for the
figures ,'4, , the figures "7,000" shall be
substituted.

and virtue of the provisions of sub-
Ministers of section (l) of section 3 of the

State. Gujarat Legislative Assembly
Members' Salaries and Allowances
Act. 1960.

(2) There shall be paid to the
Minister during the whole of his
term of offrce per month the
dearness allowance on the amount
of the basic salary referred to in
sub-section (1) at such rate as is
being paid to the employees of the
State Govemment from time to
time.".

2. In section 3,A., for the figures "7,000", the
figures "20,000" shall be substituted.

3. Section 38, shall be deleted.

4. In section 5, in sub-section (2), for the
figures "4,000", the figures "7,000" shall' be
substituted.

5. For section 6, the following section shall
be substituted, namely:-

provisions of sub-section (1) of
section 3 of the Gujarat Legislative
Assembly Members' Salaries and
Allowances Act, 1960.',.

(2) There shall be paid to the
Deputy Minister during the whole
of his term of office per month the
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4. The Gujarat
Legislative

Assembly
(Leader of

the
Opposition)
Salary and
Allowances

Act,1979
(Guj. 16 of

r97e).

dearness allowance on the amount

of the basic salarY refened to in
sub-section (1) at such rate as is
being Paid to the emPloYees of the

State Govemment from time to

time.".

6 In section 6,4., for the figures "7,000", the

figures "20,000" shall be substituted.

7. Section 68 shall be deleted'

8. In section 8, in sub-section (2), for the

figures "4,000", the figures "7,000" shall be

substituted.

1. For section 3, the foliowing section shall

be substituted, namelY: -

of section 3 of the Gujarat

Legislative AssemblY Members'

Salaries and Allowances Act,

1960.".

(2) There shall be paid to the Leader

of the OPPosition during the whole

of his term of office Per month the

dearness allowance on the amount

of the basic salarY refened to in
sub-section (1) at such rate as is
being Paid to the emPloYees of the

State Government from time to
time.".

2. In section 3A, for the figures "7,000", the

figures "20,000" shall be substituted.

3. Section 38 shall be deleted'

4. In section 5, in sub-section (2), for the

figures "4,000", the figures "7,000" shali be

substituted.

5. In section 8, in sub-section (2)' for the

figures "1,000", the figures "10,000" shall be

substituted.

GovERNMENT CENTRAL PREss, GAN0HINAGAR.
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